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Pradip Sharma, learned Sr.

respondent-State of Assam prays for

further time. We are aghast at such a stand taken. We

are of the firm opinion that this matter is only being
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delayed for some reason or the other, which, in our
tentative view, is not bonafide. Even the information
which the Court had sought, was not for the first time
raised, as it has been raised a number of times earlier
also and as per 1learned Senior Counsel for the
petitioners, five times adjournment has been granted.
Thus, granting a further adjournment, that too, on an
issue which we find the authorities ought to have already
compiled for themselves for so 1long years, when the
controversy initially started, is absolutely not
justified.

2. Be that as it may, let the affidavit be filed by
27.02.2026, failing which exemplary cost shall be imposed
on the respondent-State of Assam.

3. We further clarify that if we find there is casualness
in the approach, or statements are made without any basis
only for the purposes of frustrating the cause, the Court
would make the officer personally liable. For this
reasons, we direct that the affidavit shall be filed
personally affirmed by the Chief Secretary, State of
Assam.

4. List on 11.03.2026 at 3.00 p.m.

(POOJA SHARMA) (KOMAL)
AR-CUM-PS COURT MASTER (NSH)
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